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For Registrar

City Civil Court, Gr. Bombay
seal

COMMERCIAL SUIT NO. 184 0F 2022
[U/O V RULE 20 [1-A] OF CPC 1908]

COURT ROOM NO. 14

Plaint lodged on

14.02.2022

Plaint admitted on:

21.03.2022

SUMMONS for Settlement 

of issue in a Suit Relating to 

Commercial Dispute U/s 6 

of the Commercial Courts, 

Commercial Division and 

Commercial  Appel late 

Division of High Courts Act, 

2015 Order V. r. 1 of the 

Code of Civil Procedure, 

1908

WHEREAS the above named Plaintiff/s have/has instituted a Suit relating to a Commercial 
Dispute against you and you are hereby summoned to file a Written Statement within 30 
days of the service of the present summon and in case you fail to file the Written Statement 
within the said period of 30 days, as shall be allowed to file the Written Statement on such 
other day, as may be specified by the Court, for reason to be recorded in written and on 
payment of such costs as the Court deems fit, but which shall not be later than 120 days 
from the date of service of summons. On expiry of one hundred and twenty days form the 
date of service of summons, you shall forfeit the right to file the Written Statement and the 
court shall not allow the Written Statement to be taken on record: -
The Plaintiff therefore Prays:
a) That it be declared that a sum of being Rs.11,88,232.35/- including the interest, penal 
interest & other charges as mentioned in the Particulars of Claim annexed herewith at Ex. H 
Colly, being the outstanding amount as on 31.12.2021 which is due and payable by the 
Defendants in respect of the aforesaid Cash Credit Facility.
b) That the Decree be issued and made absolute in favour of the Plaintiff for recovering the 
amount mentioned in clause (a) above.
c) That liberty be given to the plaintiff to recover the Decretal Amount from the present and 
future assets [movable and immovable] of the Defendant in the event of their default to 
satisfy the Decretal Amount.
d) That the said movable properties (i.e., Stocks) be sold and realized by and under the 
orders and directions of the Hon'ble Court and the net sale proceeds thereof to be paid to 
the Plaintiff towards the full or part satisfaction of their claim.
e) That any interim and/or ad-interim relief may be granted in-respect of Clause (a), (c) & (d) 
as this Hon' Court may deem fit.
f) That such further and other reliefs be granted as the circumstances of the case may 
require and as this Hon' Court may deem fit and proper.
You are required to appear in this Court in person, or by a pleader duly instructed, and able 
to answer all material question relating to suit, or who shall be accompanied by some 
person able to answer all such question, on the 15th day of July 2022 at 11.00 O' Clock, to 
answer the claim; and further you are hereby to produce on the said day all documents in 
your possession or power upon which you base your defense or claim for set-off or counter-
claim, and where you rely on any other document whether in your possession or power or 
not, as evidence in support or you defense or claim for set-off, or counter claim you shall 
enter such documents in list to be annexed to the Written Statement.
Given under my hand and the seal of this Hon'ble Court.

This 21 day of June 2022.

PUNJAB NATIONAL BANK, 

[Erstwhile Oriental Bank of Commerce]

(Through POA Holder: Kishor Madhukarrao 

Hedau)

A Body Constituted under the Banking 

Companies Acquisition and Transfer of 

Undertaking Act, 1970, Having its Head 

Office at Plot No. 4, Sector 10, Dwarka, New 

Delhi- 110075 and inter alia a Branch Office 

At 17/ 19,Bomanji Master Road, New Silk 

Bazar, Kalbadevi Mumbai- 400002

And

Circle Sastra Centre, Mumbai City, 181-A1, 

18th Floor, E Wing, Maker Tower, Cuffe 

Parade, Mumbai - 400 005

1. M/S. SEKH SADRU JAMAL

A Proprietor Concern, Having Address at 

Room No. 5, Ground Floor, Jamnadas 

Compound, Hains Road, Bycula Mumbai-

400011

2. SEKH SADRU JAMAL

C/o Sekh Kurban Ali

Bayuyada, Keshpur, West Midnapore, 

Akandi Paschim Mednapore, Akandi 

Paschim Mednapore, West Bengal - 

721150

And Also

R No B/6 Jamnadas Prabhudas Comp 

Hains Road Byculla West Mumbai- 400011
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]... Defendant/s

IN THE BOMBAY CITY CIVIL AT BOMBAY

Date: 22.04.2022 
ORDER OF THE COMMITTEE FOR IDENTIFICATION OF Wilful 

DEFAULTERS PASSED IN PROCEEDINGS CONDUCTED 
AT SYNDICATE ROOM, HEAD OFFICE ON 08.03.2022

M/s. Trimax IT Infrastructure & Services Ltd. (Rs. 62.32 Cr.)
CS: Mumbai City / ZS: Mumbai Date of NPA: 10.11.2017

In terms of RBI Master Circular No. DBR. No. CID.BC.22/20.16.003/15-16 dated July 01, 
2015, a meeting of the Committee for Identification of Wilful Defaulters of the Bank was 
held on 09.11.2021. The Identification Committee concluded that events of wilful default in 

(1) M/s. Trimax IT Infrastructure & Services Ltd., (2) Mr. Surya Prakash Madrecha  
(Director), (3) Mr. Chandra Prakash Madrecha (Director).

 
Borrower i.e. M/s. Trimax IT Infrastructure & Services Ltd.

The Identification Committee in its meeting held on 08.03.2022, after due consideration of 

DIVERSION OF FUNDS:

formed at the same time having common auditors & addresses, entities with common 
shareholders & directors.

 
 

SIPHONING OF FUNDS:

 

 for 
over 500 days.

ORDER OF THE COMMITTEE FOR IDENTIFICATION OF WILFUL DEFAULTERS

 

rd

 
-

signed to send this ORDER OF THE COMMITTEE FOR IDENTIFICATION OF WILFUL  
DEFAULTERS under his signature. Sd/-
 (NASIM AHAMAD)
 Member of Identification Committee

SASTRA DIVISION, 3RD FLOOR, EAST WING, PLOT NO. 4, 
SEC. 10, DWARKA, NEW DELHI (Email: horecovery@pnb.co.in)

    
  

     

     

DEMAND NOTICE
Under Section 13(2) of the Securitisation And Reconstruction of Financial Assets And Enforcement of Security Interest
Act, 2002 (the said Act.) read with Rule 3(1) of the Security Interest (Enforcement) Rules, 2002 (the said Rules). In
exercise of powers conferred under Section 13(12) of the said Act read with Rule 3 of the said Rules, the Authorised
Officer of IIFL Home Finance Ltd. (IIFL HFL) (Formerly known as India Infoline Housing Finance Ltd.) has
issued Demand Notices under section 13(2) of the said Act, calling upon the Borrower(s), to repay the amount men-
tioned in the respective Demand Notice(s) issued to them. In connection with above, notice is hereby given, once
again, to the Borrower(s) to pay within 60 days from the publication of this notice, the amounts indicated herein below,
together with further interest from the date(s) of Demand Notice till the date of payment. The detail of the Borrower(s),
amount due as on date of Demand Notice and security offered towards repayment of loan amount are as under:

Demand Notice Date & Amount Description of secured asset (immovable property)

If the said Borrowers fail to make payment to IIFL HFL as aforesaid, IIFL HFL may proceed against the above secured
assets under Section 13(4) of the said Act, and the applicable Rules, entirely at the risks, costs and consequences of
the Borrowers. For, further details please contact to Authorised Officer at Branch Office:IIFL House, India Infoline
HousingFinance Ltd, IIFL House, Sun Infotech Park Road No. 16V, Plot No.B-23 , Thane Industrial Area, Wagle
Estate, Thane-400604. Corporate Office: IIFL Tower, Plot No. 98, Udyog Vihar, Ph-IV Gurgaon, Haryana.
Place: Maharasthra, Date: 27-06-2022 Sd/- Authorised Officer, For IIFL Home Finance Ltd.

Mr. Suresh Vitthal
Kengar, Mrs. Lekha

Suresh Kengar
Prospect No 797513

23 - Jun - 2022 &
Rs.17,09,034/-

(Rupees  Seventeen Lakh Nine
Thousand Thirty Four Only)

All  that  piece  and  parcel of the property being
Flat No.414, Area admeasuring 30.94 Sq.Mtrs.
(equivalent to 333 Sq.Ft.) carpet area, Fourth
Floor, Building No.K6, Xrbia Warai, Warai
Waredi, Raigad, 410107, Maharashtra, India.

Mr. Rajesh H
Vishwakarma, Mrs. Asha

Rajesh Vishwakarma
Prospect No 798387

and 806280

23 - Jun - 2022 & Rs.8,58,318/- (Rupees Eight
Lakh Fifty Eight Thousand Three Hundred

Eighteen Only) vide Prospect No.798387 and
Rs.59,087/- (Rupees Fifty Nine Thousand

Eighty Seven Only) vide Prospect No.806280

All  that  piece  and  parcel of the property
being Flat   No.C5-010, admeasuring 15.24
Sq.Mtrs., Ground  Floor,  Building C5, Phase
1, Xrbia Vangani, Khadyacha Pada, Taluka
Karjat, Raigad, 410201, Maharashtra, India.

Mr. Richard R Das,
Mrs. Madonna Das,

Sea Air Land
Logistics

Prospect No
802494 and

802495

23 - Jun - 2022 & Rs.23,81,049/-
(Rupees Twenty Three Lakh

Eighty One Thousand Forty Nine
Only) Prospect no. 802494 and
Rs.23,81,049/- (Rupees Twenty

Three Lakh Eighty One Thousand
Forty Nine Only) vide Prospect

no. 802495

All  that  piece  and  parcel of the property being 1. Flat
No.101, 1st Floor, admeasuring 34.0975 Sq.Mtrs.
Carpet area Wing A,  Building No.3, Riverside Greens,
Village Umroli, Talathi Saja Vaje, Taluka Panvel,
District Raigad, 410206, Maharashtra, India.
2. Flat No.102, 1st Floor, admeasuring 34.0525 sq.
Mtrs. Carpet area Wing A,  Building no. 3, Riverside
Greens, Village Umroli,Talathi Saja Vaje, Taluka
Panvel, District Raigad, 410206, Maharashtra, India.

Mr. Ganesh Sanjay Kale,
Mrs.Kadubai Sanjay Kale, Mr.

Sanjay Gajanan Kale, Mr.
Prashant Anandrao Nimbalkar

Prospect No 806022

23 - Jun - 2022 & Rs.12,10,847/-
(Rupees  Twelve Lakh Ten

Thousand Eight Hundred Forty
Seven Only)

All  that  piece  and  parcel of the property being
Flat F 5 Second Floor,Area Admeasuring 35.50
Sq.Mtrs., Building C, Yogeshwari Suvarna Yog
Gut No.81P Satara Beed By Pass, Aurangabad,
Aurangabad, 431001, Maharashtra, India.

Mr. Kailas Shashikant
Salvi, Mrs. Nikita Kailas

Salvi, Mr. Shashikant
Salvi, Mr. Viraj Swant
Prospect No 874242

23-Jun-2022 & Rs.83,48,488/-
(Rupees Eighty Three Lakh Forty

Eight Thousand Four Hundred
Eighty Eight Only)

All  that  piece  and  parcel of the property being
Flat no.304, 3rd Floor, area admeasuring 663 sq.ft.,
along with a car parking space, Wing H, Casa
Woodlands, Upper Thane Village Anjur Mankoli
And Surai Thane, 421302, Maharashtra, INDIA.

Mr. Vivek Bhiku Mohite,
Mrs. Namita Vivek

Mohite
Prospect No
IL10005522

23 - Jun - 2022 &
Rs.8,23,989/- (Rupees Eight Lakh

Twenty Three Thousand Nine
Hundred Eight Nine Only)

All  that  piece  and  parcel of the proper-
ty being Flat No.C3-611, Area
Admeasuring 15.24 Sq.Mtrs.,6Th Flr ,
Xrbia Vangani Khadyacha, Thane,
Maharashtra, India, 410201.

Mr. Kalidas Mohan Gade,
Mrs. Lalita Mohan Gade

Prospect No
IL10006405 and

IL10078887

23 -Jun - 2022 & Prospect No. IL10006405
Rs.17,44,731/- (Rupees Seventeen Lakh Forty

Four Thousand Seven Hundred Thirty One Only)
and vide Prospect No. IL10078887 

Rs. 2,51,840/- (Rupees Two Lakh Fifty One
Thousand Eight Hundred Forty Only)

All  that  piece  and  parcel of the property being Flat
No.3, 1BHK(type), Admeasuring 28.78 Sq.Mtrs Carpet
Area., along with adjoined Balcony Admeasuring 2.70
Sq.Mtrs., Terrace 4.50 Sq.Mtrs., First Floor, Building
E Chandra Avenue, Talegaon Dhambhere Pune,
Pune, Maharashtra, India, 412282.

Mr. Deepak Gopal Gaikwad,
Mr.Akshay Dipak Gaikwad,

Mrs.Nanda Deepak Gaikwad,
Mr.Prasad Deepak Gaikwad
Prospect No IL10007604

23 - Jun - 2022 & Rs.32,63,989/-
(Rupees  Thirty Two Lakh Sixty
Three Thousand Nine Hundred

Eighty Nine Only)

All  that  piece  and  parcel of the property
being Flat No.306, 3rd Floor, Area
Admeasuring 616 Sq.Ft., Bld A , The Sacred
Basil Pirangut Pune, Pirangut, Pune,
Maharashtra, India, 411042.

Miss. Dhanashri
Chandrakant Gawli, Mrs.
Neeta Chandrakant Gawli

Prospect No
IL10008934

23 - Jun - 2022 & Rs.11,70,306/-
(Rupees Eleven Lakh Seventy
Thousand Three Hundred Six

Only)

all  that  piece  and  parcel of the property
being Flat No. E 2-416 4Th Floor,Area
Admeasuring 23.78 Sq.Mtrs.Carpet Area
,Xrbia  Bldg E 2 Phase 1, Karjat, Raigad,
Raigad, Maharashtra, India, 400072.

Mr. Manohar Munuswamy
Naicker, Mr. Munuswamy
Natesan Naicker, Om Sai

Tempo Service, Mrs.Radha
Manohar Naicker

Prospect No 760595
and 920766

23 - Jun - 2022 & Rs.20,89,719/-
(Rupees Twenty Lakh Eighty Nine

Thousand Seven Hundred Nineteen
Only) vide Prospect no. 760595 and

Rs.4,19,222/- (Rupees Four Lakh
Nineteen Thousand Two Hundred

Twenty Two Only)

All  that  piece  and  parcel of the property
being Flat No 603, 6th Floor, area admea-
suring 816 Sq.Ft along with One Open Car
Parking area admeasuring 100 sq.ft ,
Nakshtra Gruhprakalp, Ganesh Nagar,
Bopkhel, Pimpri Chinchwad Pune, Pune,
411031, Maharashtra, India.

Name of the
Borrower(s)/Guarantor (s)

    
  

    

    
   

    


